
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 18/08/2026

(2024) 09 JH CK 0010

In the Jharkhand High Court

Case No : Criminal Revision No. 1048 Of 2019

Jogendra Kumar Dangi APPELLANT

Vs

State Of Jharkhand ` RESPONDENT

Date of Decision : 18-09-2024

Acts Referred:

Citation : (2024) 09 JH CK 0010

Hon'ble Judges : Anubha Rawat Choudhary, J

Bench : Division Bench

Final Decision : Dismissed

Judgement

Anubha Rawat Choudhary, J

1. Counsel for the petitioner submits that he has no instruction in this case.

2. Counsel for the opposite party no. 2 is present.

3. From the records of this case it appears that vide order dated 21.08.2024, the
petitioner was granted time till 29.08.2024 to remove the surviving defects. It
was also observed that in case the defects are not removed within the time
stipulated, the petition shall stand dismissed without further reference to a
Bench.

4. The records indicate that the case continued to be defective. Apparently, the
order dated 21.08.2024 has taken its effect and therefore this petition is treated
to be dismissed for non- compliance of order dated 21.08.2024.

5. Let this order be communicated to the court concerned through FAX.
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